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IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE 

::::UDALGURI 

 

Present : Smti. N. Talukdar, 

Addl. Sessions Judge, 

Udalguri. 

 

Sessions Case No. 105/2018 

Under Section 306 IPC 

GR Case No. 469/16 

 

State of Assam 

-Vs- 

Ajit Gautam…………Accused person. 

 

For the Prosecution  :  Mr. R. Sarmah, Addl. Public Prosecutor. 

For the Accused       :  Mr. Tarun Ch. Boro, Learned Advocate. 

 

Date of Evidence    : 02-11-18: 25-01-19: 14-02-19. 

Date of Arguments  : 28-06-19. 

Date of Judgment   : 12-07-19. 

 

J U D G M E N T 

 

1. The prosecution case in brief is that on 01-05-16, informant Pradip Das 

lodged an FIR with the Officer-in-Charge of Udalguri P.S. alleging that on 30-

04-16, at 12 O’ Clock, in the night, his niece Rupal Das committed suicide by 

hanging in her own house. The deceased had love affairs with the accused 

Ajit Gautam, but few days before the incident serious disagreement took 

place between them for which the accused started to torture the deceased 

mentally by threatening her over phone and sending various messages to her. 
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The accused also started to torture her on her way to college from home. Due 

to torture upon her by the accused the deceased committed suicide.   

 

2. On the basis of the FIR, Udalguri P.S. Case No. 112/16 U/S 306 IPC was 

registered and after completion of investigation police had submitted charge 

sheet U/S 306 IPC, against the accused person Ajit Gautam. 

 

3. Learned Sub Divisional Judicial Magistrate(S), Udalguri, after having complied 

with the provision U/S 207 CrPC found that the offence U/S 306 I.P.C., is 

exclusively triable by the Court of Sessions and accordingly, committed the 

case to the Court of Sessions on 20-06-18. 

 

4. In consideration of the submission of the learned counsel for both the parties 

and on evaluation of materials on record having found sufficient grounds for 

presuming that the accused person had committed offence U/S 306 I.P.C., 

learned Sessions Judge framed charge thereunder and the ingredients of 

charge U/S 306 I.P.C., were read over and explained to the accused person to 

which he pleaded not guilty and claimed to be tried. Thereafter, the learned 

Sessions Judge vide Order dated 06-06-2019, transferred the case to this 

court for disposal. 

 

5. The prosecution in order to prove its case examined the following 06 (six) 

witnesses.  

PW 1- Pradip Das. 

PW2- Karishma Deka. 

PW3- Barnali Chetry. 

PW4- Nizara Basumatary. 

PW5- Dr. Jyotirmoy Deka. 

PW6- WSI Nalini Brahma.  

 

6. The statement of the accused person had been recorded U/S 313 Cr.P.C. The 

defence case was of total denial and declined to adduce defence evidence. 
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7. In the light of the above facts and circumstances, the point for determination 

in the instant case is set up as follows:-  

(I) Whether the accused person abetted the commission of the 

suicide of Rupal Das by hanging? 

 

DISCUSSION, DECISION AND REASON FOR DECISION: 
 

8. I have heard learned Addl. PP Mr. R. Sarmah for the prosecution and learned 

defence counsel Mr. Tarun Ch. Boro. 

 

9. Learned counsel for the prosecution has submitted that PW2, PW3 and PW4 

who are the friends of deceased had clearly deposed that deceased 

committed suicide as a result of trauma and distress caused by the accused. 

The deceased had love affairs with the accused and when she refused to 

continue the love affairs after knowing about the bad character of the 

accused, the accused spread false rumor against character of the deceased 

for which she committed suicide. Thus the accused abetted commission of 

suicide by the deceased hence he is liable to convicted under Section 306 IPC. 

 

10. Learned defence counsel has argued that prosecution has failed to prove the 

love affairs between the accused and the deceased by adducing consistent 

and reliable evidence. Though prosecution witnesses have deposed that the 

deceased got acquainted with the accused through Facebook and she used to 

communicate with the accused over phone but no material from Facebook 

account of the deceased and accused; and call detected report of their phone 

numbers have been collected by the police and produced in evidence by the 

prosecution. The informant, who is the uncle of the deceased, was unaware 

about the love affairs between the deceased and the accused. No other family 

members except PW1, has been examined in this case by the prosecution. 

There is possibility being the family members and closed to the deceased 

might have known the actual fact regarding the suicide committed by the 
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deceased. Moreover, the friends of the deceased have also not seen the 

deceased and the accused together. Only PW2 had seen them together once, 

one month prior to the incident of suicide. 

 

11. Learned defence has also argued that there is no evidence at all adduced by 

the prosecution that the accused instigated the deceased to commit suicide.  

 

12. Before appreciating the argument put forward by learned Addl. P.P. for the 

State as well as the rival submission advanced by the learned defence counsel 

I would like to discuss the evidence adduced by the prosecution. 

 

13. PW1 is Pradip Das, the informant of this case. In his evidence PW1 had 

deposed that he came to know the accused after the incident. The occurrence 

took place on 30.4.16. In the intervening night of 30.4.16 and 1.5.16, he was 

sleeping in his house alongwith his wife. At around 2 AM, he received a 

telephone call from wife of his brother that her daughter Rupal Das 

committed suicide by hanging on a ceiling at around 12 0’clock in the night. 

As they reside in the same compound he immediately rushed to the house of 

his sister-in-law and saw Rupal Das was hanging in the ceiling. On the hope 

of his niece was still alive he brought her down from the hanging position but 

she did not response so they were sure that she had already died. In this 

regard he lodged an FIR with the police station. On receipt of the FIR, police 

came to the place of occurrence alongwith Magistrate, conducted inquest on 

the dead body of his niece and she was taken to hospital for post-mortem 

examination. Later on, he came to know from Karishma Deka, Nijara 

Basumatary and some Chetry that his niece had love affairs with the accused 

who visited their house after her commission of suicide. The accused on the 

pretext of loving her used to talk with her personally as well as by mobile 

phone. While their love affairs were going on in the meantime his niece came 

to know that accused is a play boy and he mixed up with many girls on the 

various pretext and spoiled their lives. After coming to know about the nasty 

character of the accused his niece tried to evade the accused and this also 
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come to the knowledge of the accused. Still the accused made attempt to 

meet his niece and when he failed to get response from his niece the accused 

started to give false rumor against the character of his niece in the society. 

The accused also misbehaved with his niece whenever she went to college as 

a result of which his niece was completely broken down mentally. 

Subsequently on the day of occurrence his niece had to commit suicide as a 

result of abetment committed by the accused by bringing false accusation as 

to her character in the esteem of the society. After coming to know about this 

episode he lodged an FIR against the accused with the Udalguri PS to 

investigate into the matter. As per his first FIR an UD case was registered for 

investigation by the Udalguri PS. On the next day when he came to know 

about the incident he lodged the formal FIR with the police. Ext.1 is the FIR. 

Ext.1(1) is the signature of PW1. In cross-examination, PW1 had stated that 

before the incident the accused never visited their house. He came to know 

him only after the incident. His deceased niece never told him that she had 

love affairs with the accused. PW1 had denied the suggestion that accused 

had no love affairs with his niece. 

 

14. PW2 is Karishma Deka. In her evidence PW2 had deposed that on getting 

information of suicide committed by her friend Rupal Das she along with her 

other friends namely Bornali Chetry, Nizara Basumatary etc. together went to 

the house of deceased Rupal Das at around 8.30 AM and saw the dead body 

of deceased Rupal Das on the bed. Before they reached there the dead body 

of the deceased was removed from the hanging position to the bed. PW2 had 

deposed that since one year before commission of suicide, deceased Rupal 

Das had love affair with the accused. But when Rupal came to know that 

accused had already married another girl Preety Brahma, she decided to walk 

out from this love affair with accused. When Rupal refused to meet the 

accused then the accused used to threaten her that unless she continued her 

love affair with him, then the photos of her along with him snapped at various 

places would be uploaded in the internet to tarnish her image in the society. 

After coming to know about the mischievous design of the accused, Rupal 
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Das became mentally upset. In spite of refusal on the part of Rupal Das to 

avoid the accused yet the accused continued to pester her causing mental 

trauma and distress to her. PW3 had deposed that they suspect that Rupal 

Das committed suicide due to sullying her image before the public by falsely 

spreading that she had love affair with the accused. After the incident 

Pradeep Das the uncle of the deceased lodged an FIR before the police. 

PW2’s statement was recorded before the Magistrate U/S 164 CrPC. Ext. 2 is 

the seizure list of one Lava mobile phone along with one SIM card. Ext. 2(1) 

is the signature of PW2. Ext. 3 is the statement U/S 164 CrPC. Ext. 3(1) & 

3(2) are her signatures. Material Ext. 1 is the Lava mobile phone which was 

seized vide seizure list Ext.-2. In cross-examination, PW2 had stated that 

deceased Rupal das was her classmate. She did not know the exact date 

when the accused acquainted with the deceased in the Facebook to grow 

their love affair. The deceased Rupal showed her the photo of the accused in 

her mobile phone and told before PW2 that the accused used to chat with her 

regularly on the mobile phone. Once before the death of Rupal Das she saw 

the accused was talking with the deceased outside campus of their college. 

She did not know what the accused and the deceased used to talk in the 

mobile phone and what messages they used to send to each other in the 

mobile phone. She did not know as to whether the deceased had shared 

about their love affair before the family members. PW2 saw the accused and 

Rupal Das together outside the college campus about one month prior to the 

date of her suicide. The deceased had good relation with her family members 

till her death.  

 

15. PW3 is Bornali Chetry. PW3 too visited the house of the deceased alongwith 

her friends Nizara and Karishma and saw the dead body of the deceased kept 

on the bed by removing the dead body from the hanging position. PW3 had 

deposed that police also came there and seized one mobile phone belonging 

to the deceased. Ext. 2 is the seizure list of one mobile phone along with one 

SIM card. Ext. 2(2) is the signature PW3. The statement of PW3 U/S 164 

CrPC had been recorded by the Magistrate. Ext.4 is her statement U/S 164 
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CrPC and Ext. 4(1) and 4(2) are her signatures. PW3 had deposed that since, 

before one year from the commission of suicide by the deceased, she had 

love affair with the accused. The deceased showed PW3 the photos of the 

accused in her mobile phone and also told her that she got acquainted with 

the accused in the Facebook. When their love affairs was going on deceased 

came to know that the accused was already married to one Preety Brahma 

and they were living as husband and wife and as such she became very 

downcast and depressed and, therefore she resolved to discontinue love affair 

with the accused. When accused came to know that deceased decided to 

walk away from the love affair due to having his love affair with another girl 

then the accused pestered her to continue her love affair with him. In spite of 

such persistence desire of the accused to continue the love affair when she 

refused to continue her love affair with the accused after coming to know that 

he was already married, then the accused threatened that unless she 

continued her love affair with him then he would upload all the intimate 

moments of their togetherness in the photos to tarnish her name and fame in 

the society. At this deceased became mentally devastated and therefore, they 

feel that she had committed suicide to get rid of the ignominy of blackmailing 

perpetrated by the accused only to establish false love affair despite being 

married already. Material ext. 1 is the mobile phone which was seized vide 

seizure list Ext. 2. In her cross-examination, PW3 had stated that her house is 

situated at a distance of 2-3 KMs away from the house of deceased. 

Deceased was her classmate but she had no relation with her family 

members. She did not see the accused and the deceased together before the 

death of the deceased but the deceased showed photographs of her to PW3 

along with the accused when the love affair was going on. 

 

16. PW4 is Nizara Basumatary. The evidence of PW4 is also in tune with PW2 and 

PW3. After the incident PW4 too went to the house of deceased with PW2 

and PW3 and saw the dead body of deceased. The evidence of PW4 is to the 

effect that the deceased had love affairs with the accused since one year 

before her death and when she learnt that the accused was a married man, 
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she decided to walk out from this love affair with the accused. Then the 

accused used to threaten her that unless she continued her love affair with 

him then he would upload all the intimate moments of their togetherness in 

the photos in the internet to tarnish her name and fame in the society. After 

coming to know about the mischievous design of the accused, the deceased 

became mentally upset. PW4 had deposed that they suspected that Rupal 

Das committed suicide due to sullying her image before the public by falsely 

spreading that she had love affair with the accused. The statement of PW4 

had been recorded by the Magistrate U/S 164 CrPC. Ext. 5 is her statement 

U/S 164 CrPC. Ext. 5(1) and 5(2) are her signatures. In cross-examination, 

PW4 had stated that her house is situated at a distance of 2-3 KMs away from 

the house of deceased. Deceased was her classmate. She did not see the 

accused and the deceased together before the death of the deceased but the 

deceased showed PW4 her photographs along with the accused when the 

love affair was going on.  

 

17. PW5 is Dr. Joytirmoy Deka. In his evidence PW5 had deposed that on 24-5-

16, he performed post-mortem examination on the dead body of one Rupal 

Das at Udalguri Civil Hospital and on examination he found the followings: 

EXTRANAL APPEARANCE:-   

Short Pant, half sleeve shirt. Rigor mortis present.  

Mark of ligature on neck dissection, etc.- ligature mark at left side. 

CRANIUM AND SPINAL CANAL:-   

Scalp, Skull, Vertebrae, Membrane, Brain and spinal cord, Liver, Spleen, 

Kidneys, Bladder, Organs of generation- all are healthy.  

THURAX:-  

Walls ribs and cartilages, Pleurae, Laryax and trachea, lungs, Pericar(dium), 

Heart, Vessels- all are healthy  

ABDOMEN:- 

Walls, Peritonoum, Mouth, pharynx, oesophagus, Stomach and its contents, 

Small intestine and its contents, Large intestine and its contents- all are 

healthy. 
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MUSCLES, BONES AND JOINTS:-   

Injury: No injury., Disease or deformity: No deformity, Fracture: No, 

Dislocation: No dislocation. 

MORE DETAILS DESCRIPTION:-   

Ligature mark at left side of neck. 

In his opinion Death is due to ante mortem hanging. Death is about 10-12 

hours ago. 

Ext 6 is the PM report. Ext. 6(1) is the signature of PW5. Cross-examination of 

PW5 had been declined. 

 

18. PW6 is WSI Nalini Brahma, Investigating Officer of the case. In her evidence 

PW6 had deposed that on 01-05-16, while she was posted as IC women cell 

at Udalguri PS, OC Udalguri PS entrusted her to investigate PS case No. 

112/16. In course of the investigation she visited the place of occurrence, 

recorded the statements of available witnesses U/S 161 CrPC, prepared a site 

plan of the place of occurrence thereof. She conducted inquest on the dead 

body of the deceased and sent the dead body for post-mortem examination 

and collected the post mortem report. She also seized two mobile phones 

along with SIM cards. Ext. 2 is the seizure list of lava mobile phone with two 

SIM cards viz Airtel SIM with number 8811854467 & Vodafone SIM with 

number 8721046706 black colour. Ext. 2(2) is her signature in the said 

seizure list. Ext. 7 is another seizure list of one mobile phone Nokia black 

colour SIM No. 9678357614 Ext. 7(1) is her signature. Ext. 8 is the charge 

sheet. Ext. 8(1) is the signature of PW6. In cross-examination, PW6 had 

stated that initially an UD case was registered on the basis of FIR lodged by 

Pradeep Das and post mortem of the deceased was conducted during the 

preliminary investigation. Later, an FIR was lodged by the same informant 

and on that basis investigation was carried out by her after registration of the 

case by OC Udalguri PS. She did not record the statement of the family 

members of the deceased U/S 161 CrPC during investigation. They made 

prayer before the court to collect the Facebook account of the accused and 

victim but during investigation she could not collect the same.  
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19. On careful scrutiny of evidence on record it is found that PW1, the informant 

of the case, who is the uncle of the deceased, had come to know about the 

love affairs between the deceased and the accused from the friends of the 

deceased. The deceased did not inform him anything about her relationship 

with the accused or that the accused used to misbehave her and he spread 

false rumor against her character in the society. However, PW2, PW3 and 

PW4 who were the friends of the deceased had deposed that the deceased 

had love affairs with the accused and when the deceased refused to continue 

love affairs with him, the accused continue to pester her causing mental 

trauma and distress and he threatened her that unless she continued love 

affairs with him then he would upload all the all the intimate moments of their 

togetherness in the photographs to tarnish her name and fame in the society. 

They had deposed that due to the act of the accused the deceased became 

mentally devastated. PW2, PW3 and PW4 had suspected that as the accused 

threatened to tarnish her image therefore, the deceased had committed 

suicide. 

 

20. Moreover, the Investigating Officer has failed to collect any materials from the 

facebook accounts of both the deceased and the accused. Investigating 

Officer has also failed to collect the CDR of telephonic connections and 

messages exchanged between the deceased and the accused. Except the 

evidence of PW2, PW3 and PW4 there is no evidence adduced by the 

prosecution to prove the allege fact of threatening given by the accused to 

the deceased. Allegedly the deceased got acquainted with the accused 

through facebook and subsequently the accused started to threaten her by 

sending messages. Therefore, the material collected from the facebook and 

telephonic connections between the accused and the deceased would have 

been the best evidence to prove the allegation against the accused. But 

prosecution has failed to produce the best evidence to establish the actual 

nature of relationship between the accused and the deceased.  
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21. In this case there is no suicide note left by the deceased before commission 

of suicide. None of her family members except PW1 has been examined in 

this case. The deceased used to live with her parents but there is no evidence 

of the parents of the deceased to throw light on the mental state and 

behavior of the deceased prior to her death. PW2, PW3 and PW4 had also not 

deposed specifically that the deceased committed suicide because of the act 

of the accused. They had revealed that they suspected that the deceased 

committed suicide due to the act of the accused. Thus on careful scrutiny of 

evidence of PW2, PW3 and PW4 it appears that they had expressed their 

suspect on feeling that the deceased might have committed suicide as the 

accused threatened to tarnish her image and for that she was mentally 

devasted.  

 

22. It is at this stage, I would like to go through the provisions of law relating to 

abetment of suicide. Section 306 IPC is relating to the offence of abetment of 

Suicide. Section 306 is read as under: “Abetment of suicide.—If any person 

commits suicide, whoever abets the commission of such suicide, shall be 

punished with imprisonment of either description for a term which may 

extend to ten years, and shall also be liable to fine.” To constitute an offence 

under Section 306 IPC, the prosecution has to establish (I) that the person 

committed suicide, and (II) that such suicide was abetted by the accused. In 

other words, an offence under Section 306 IPC would stand only if there is an 

abetment for the commission of the crime. 

 

23. Section 107 of the IPC defines abetment of a thing as follows:  

“Abetment of a thing.—A person abets the doing of a thing, who— (First)-- 

Instigates any person to do that thing; or (Secondly)—Engages with one or 

more other person or persons in any conspiracy for the doing of that thing, if 

an act or illegal omission takes place in pursuance of that conspiracy, and in 

order to the doing of that thing; or (Thirdly)— Intentionally aids, by any act 

or illegal omission, the doing of that thing. Explanation 1.—A person who, by 
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willful misrepresentation, or by willful concealment of a material fact which he 

is bound to disclose, voluntarily causes or procures, or attempts to cause or 

procure, a thing to be done, is said to instigate the doing of that thing. 

Explanation 2.—Whoever, either prior to or at the time of the commission of 

an act, does anything in order to facilitate the commission of that act, and 

thereby facilitate the commission thereof, is said to aid the doing of that act.” 

 

24. Thus to constitute the offence of abetment the following three ingredients are 

necessary: 

(i). Instigating any person to commit an offence. 

(ii). Engaging any conspiracy for the commission of the offence. 

(iii). Intentionally aiding any person, by any act or illegal omission for the 

commission of the offence. 

Explanation 1 to section 107 IPC stated that when a person by willful 

misrepresentation, or by willful concealment of a material fact which he is 

bound to disclose, voluntarily causes or procures, or attempts to cause or 

procure, a thing to be done, is said to instigate of committing the said thing. 

Explanation 2 of the said Section clarified the scope of the word ‘aides’. 

 

25. In the decision reported in Ramesh Kumar vs State Of Chhattisgarh, 

(2001) 9 SCC 618 wherein the Hon’ble Supreme Court defining the meaning 

of instigation has observed as follows: “Instigation is to goad, urge forward, 

provoke, incite or encourage to do "an act". To satisfy the requirement of 

instigation though it is not necessary that actual words must be used to 

that effect or what constitutes instigation must necessarily and specifically 

be suggestive of the consequence. Yet a reasonable certainty to incite the 

consequence must be capable of being spelt out. The present one is not a 

case where the accused had by his acts or omission or by a continued 

course of conduct created such circumstances that the deceased was left 

with no other option except to commit suicide in which case an instigation 

may have been inferred. A word uttered in the fit of anger or emotion 

without intending the consequences to actually follow cannot be said to be 

instigation”. 
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26. In the decision reported in M. Mohan vs State Tr. Dy. Supdt. Of Police, 

2011 3 SCC 626. The Hon’ble Supreme Court while dealing with the concept 

of abetment under Section 306 IPC observed that “Abetment involves a 

mental process of instigating a person or intentionally aiding a person in 

doing of a thing. Without a positive act on the part of the accused to 

instigate or aid in committing suicide, conviction cannot be sustained. 

 

The intention of the Legislature and the ratio of the cases decided by this 

court are clear that in order to convict a person under section 306 IPC 

there has to be a clear mens rea to commit the offence. It also requires an 

active act or direct act which led the deceased to commit suicide seeing no 

option and this act must have been intended to push the deceased into 

such a position that he/she committed suicide”. 

 

27. In this case there is no evidence available on record that the accused by his 

act provoked, incited or engaged the deceased to commit suicide. Moreover, 

no positive act on the part of the accused is seen to intentionally commit the 

deceased in committing suicide. Even if the accused was pestering the 

deceased to continue love affairs with him threatening her to publish 

photographs with him to tarnish her image in the society, the deceased could 

have sought the help of her parents, friends or police. In fact the deceased 

had many options to resist the accused. But the deceased without raising her 

voice against the misdeed, if anything happened to her, took her life making 

no one responsible for her death. Apparently the deceased left no suicide 

note.  

 

28. In the decision reported in State of West Bengal v. Orilal Jaiswal and 

Anr., [ 1994] 1 SCC 73, the Hon’ble Supreme Court has cautioned that the 

Court should be extremely careful in assessing the facts and circumstances of 

each case and the evidence adduced in the trial for the purpose of finding 

whether the cruelty meted out to the victim had in fact induced her to end 

the life by committing suicide. If it transpires to the Court that a victim 
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committing suicide was hypersensitive to ordinary petulance, discord and 

differences in domestic life quite common to the society to which the victim 

belonged and such petulance, discord and differences were not expected to 

induce a similarly circumstanced individual in a given society to commit 

suicide, the conscience of the Court should not be satisfied for basing a 

finding that the accused charged of abetting the offence of suicide should be 

found guilty. 

 

29. On cumulative assessment of the evidence on record it is found that there is 

no cogent and reliable evidence against the accused that he has instigated 

the deceased to commit suicide. The evidence on record do not reveal 

commission of direct act or active act by the accused for the purpose of 

intentionally aiding the deceased to commit suicide.  

 

30. In view of above discussions it appears that the prosecution has failed to 

prove beyond all reasonable doubt that the accused has abetted commission 

of suicide of the deceased. 

 

31. Situated thus the point for determination is decided in the negative and 

against the prosecution. 

 

ORDER 

 

32. In the result the accused Ajit Gautam is found not guilty under Section 306 

IPC, and acquitted of charge under Section 306 IPC, set with liberty forthwith. 

 

33. Bail bond executed by the accused Ajit Gautam and the surety shall remain in 

force for another six months under the purview of provision under Section 

437-A Cr.P.C. 
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34. Sent back the original case record of GR Case No. 469/16 to the court of 

learned Chief Judicial Magistrate, Udalguri, with a copy of the Judgment, 

forthwith. 

 

35. Judgment is signed, delivered and pronounced in the open court today the 

12th day of July, 2019. 

 

 

 

Dictated and Corrected 

 

 

 

(N.Talukdar)     (N.Talukdar) 

Addl. Sessions Judge   Addl. Sessions Judge 

Udalguri.     Udalguri. 
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IN THE COURT OF ADDL. SESSIONS JUDGE:::::::::::::::::::::::UDALGURI. 

SESSIONS CASE NO. 105/2018 

APPENDIX 

(A) Prosecution Exhibits: 

Ext.1  : FIR. 

Ext.2   : Seizure list. 

Ext.3  : Statement U/S 164 Cr.P.C. of PW2. 

Ext.4  : Statement U/S 164 Cr.P.C. of PW3 

Ext.5  : Statement U/S 164 Cr.P.C. of PW4 

Ext.6  : Postmortem report.  

Ext.7  : Seizure list. 

Ext.8  : Charge-sheet. 

(B) Materials Exhibits : Nil. 

(C) Defence Exhibits : Nil. 

(D) Exhibits produced 

 by witnesses  : Nil. 

(E) Court Exhibits  : Nil 

(F) Prosecution witnesses: 

PW 1- Pradip Das. 

PW2- Karishma Deka. 

PW3- Barnali Chetry. 

PW4- Nizara Basumatary. 

PW5- Dr. Jyotirmoy Deka. 

PW6- WSI Nalini Brahma.  

(G) Defence witnesses : Nil. 

(H) Court witnesses : Nil. 

 

 

(N.Talukdar) 
Addl. Sessions Judge. 

Udalguri. 
 


